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IN THE CENTRAL %‘UMINISTRATIVE TRIBUNAL,
JAIPUR BENCH,

JAIFUR.
™ .
7A No. 1572/86 Date of Decision : 17.9.92
SHEQ CHAND ee s APPLICANT.
Mr.M.S .Gupta T . COUNSEL FOR TH APPLICANT.
E:R
SU.
S
UNIOW OF INDIA & ORS.ase RESPONDENTS .
Mr.Manish Bhandaril cee COUNSEL FOR TH RESPONDENTS .

CORAM =

HON'BLE MR.B.B JMAHAJAN, ADMN. MEMBER
HON 'BIE MR .GOPAL KRISHNA? JUDL.MEMBER

*oxk

PER HON'BLE MR .B .3 .MAHAJAT, ADMN. MEMBER :

Sheo Chand has f£iled thi#civil suit in the
court of LearnedlMunsif, Jaipur East for challenging
the order dated 8.5.82 passed by the respondents by
which the acceptance of his notice of valuntary
retirement was cancelled. The suit has been trans-
ferred to this Tribunal under Section 29 of the

AdminiStrative Tyribinals Act, 1985 and has been

registered as T.A. The respondents have f£iled the

reply.

2. The admitted fact in this case 18 thl the
applicant had served notice on tremspondent NO 2

on 25.8.81 that he would voluntary retire from
seévice on 24.11.81. He was informed by the respondent
no.2 on 9;9.81 that his application for voluntarly
retirement wWas be ing accepted with £re condition that
this application was treated &s three months' notice

and he would be treated as having retired on the
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afternoon of 24.11.81. Tlreafter, Respondent no.2 alsoé

asked the Permanent Way Inspector of Fatehpur Sekhawati

to send the pension papers of the applicant after getting

them f£illed. subsequently, howewerl. by letter dated 8.5.92,

respondent No.2 informed the applicant that the previous

order accépting his notice of voluntary retirement is

being treated as cancelled and he should join the duty

immed iately and in case he does not join the duty he

can submit resignation. A copy of this letter has not

peen placed on the record. The learned coansel fof?he

applicant has shown today an uncertified cOPY of that

letter whith does not indicate any reasons € cancelling

the earlier letter of acceptance of the notice of

voluntary retirement. The respondents have stated in

para 10 of%heir reply that as the plaintiﬁf has not

completed 20 years of service he could not have sought

voluntary retirement under the rales. The 1earned counsel

for the applicant has admitted the legal position that

the applicant could not seek voluntary retiremenQ@f he

has not comp leted 20 years of qqalifying service but

rted that the applicant had

ne kas =RRERE has asse

completed 20 years of qualifying service on the date

from which he had sought yoluntary ret irement . The
+ respondents have not jndicated in the reply the details

of the applicant's service to subskantiate their

contention.

3. in view of the above discussion, we allow this
application and quash the order dated 8.5.82 as no
reasons £or cancellation of the order accepting the
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notice of veluntary retirement have been indicated
therein. Notice of voluntary retirement once it has
been accepted becomes £inal and cannot be subsequently
revoked. We direct that the respondents shall verify

the qualifying service rendered by the applicant before
his date of voluntary retirement andin case he has ‘
compdeted 20 years of qualifying service he shall be
paid retirement renefits as due to him under the rules
£rom the date of voluntary retirement. The arreafs on
this account shall be paid with in six months. In case
the aoplicant has not completed 20 years of gualifying
service bpefore his date of voluntary retirement he shall
not e éntitled to any ret lrement penefits and in that
case, the respondents will inform the applicant accordingly.,

indicating the details of gualifying service rendered

by him.

No orders as to costs.

Crenlot N

(GOPAL “KRISHNA) (8.3 ,MAHAJAN)
Member (Judl.) . MemberL (Aqmn .
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